
.J1.JNE I, 1'72 ..,,.. 
MIl. SPEAKER: I am calling only 

~h~ ~embers who had sent me prior 
",tnuatlon about points which they w •• ted 
to r~ise. Today is the last day and I have 
receIved more than One iuch request. 
But. in his case, he has abruptly stood 
up like Shri Lakkappa and raised a point. 
I had no oPportunity of sending intimation 
to the Minister concerned. Unleas he 
~as so~ething in writing by Way of intima-
110n, It is impossible for the Minister to 
reply to the point raised. 

SHRI S. B. GIRl: The Labour Minuter 
had said that the Bill would be taken up 
and passed this session. 

MR.. SPEAKER : But some notice 
should have. been given to him. 

.SHR.I A. P. SHARMA (Buxar): 
I have also a question to ask of the Labour 
Minister' concerning a very important 
matter. Today is. the last day. 

MR. SPEAKER : Bllt nothing pre-
v.ente? ~im from sending a written in-
llmatIon. 

SHRI A. P. SHARMA: I did not know. 
In future, I will follow this procedure. 
But today I would request you to entertain 
this. 

MR .. SPEAKER : Anyway, both what 
Shri Giri and Shri Sharuia said will be 
conveyed to him. 

SHRI SHYAMNANDAN MISHRA 
(Jlegusarai) : I wish to draw .Govern-
ment's attention to rumours circulating 
that the petro-chemical complex in the 
Barauni area is sought to be removed from 
there. Barauni offers condi tions for the 
most economic location of this complex, 
and this has created a lot of anxiety and 
concern in that area. 

SOME HON. MEMBERS '0.,-
SHRI A. P. SHARMA : I would re-

mind this hon. House and your goodself 
also that the Labour Minister while re-
plying to a question in this House had said 
thai the Labour Ministry had not given 
an assurance regarding reference of the 
question of granting minimum bonus 
to the railway employees to the Com-
mittee that has been set up to consider the 
bonus question. In regard to this, we had 
written to the Labour Minister and the 
Labour Ministry had asswed UI about this. 
We have allO made a mention of the re-
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cord in this respect. I would Ijke to know 
whether at this stage he will make •• late-
ment that the case of the railway ellJloyeea 
will be referred to this Commi lIee. 

n.1I4 hr •• 
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SHRI SAMAR. GUHA (Contai): 
I had written to you drawing your att"n-
tion to the rep~rcussions of the US-Soviet 
understanding on anns limitation ... 

MR. SPEAKER : I did not get any-
thing. 

SHRl SAMAR GUHA : It is an im-
portant issue which will alter the whole 
context of international relations. It con-
cel'llll, us very much. But unfortunately, 
we find the principal functionaries of 
Government discuasing this matter through 
their party platform though it is a matter 
of national concern. It COn<:em1 us, .it 
concerns Vietnam and it concern. many 
other countries. I would ask you to ask 
Government to make a ltatement ·today 
because we will be meeting apin ODly 
two months hence. 
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MIl. SPEAKER : In futu"", I am ftot 
going to give a chance to any Member 
unl"",, I have advance notice in writing. 
If I ""lax in one case, others get up. 

SHRI A, P. SHAllMA (Buur) : 
You ...., use your discretion, Sir. 

SHRI P. GANGADE» (Angol) 
Sir, I rial: on point of information. 
I had given a call attention notice today, 
in time, in regard to the reported offensive 
words used by the President of Pakistan 
agailllt the Prime Minister of India. 

MR. SPEAKER : No question of call 
attention motion in the House now. 

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam) : Sir, ... 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : roSI-

MR. SPEAKER : How do you .know 
that I. have allowed you ? Let the hon. 
lady. Member sit down. 

SHRIMATI T. LAKSHMIKAN· 
TH -\MMA : Let the Minister sit. Other-
wise, how can I speak? 

MR. SP&AKER : It is a matter between 
you and him. (Interruption) Let everybody 
~it down. Ti,e Minister. 

11.28 hrs. 
PREVENTION OF FOOD 

ADULTERATION· (EXTENSION TO 
KOHlMA AND MOKOKCHUNG 

DISTRICTS) BILL 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAlI.fiLY PLANNING (PROF. D. P. 
CHATTOPADHYAYA) : Sir, the Pre-
vention of Food Audulteration Act, '954 
is uniformly applicable to the whole 
of India. 

MR. SPEAKER : It is a very innocent 
Bill. There is no need for any speech. 

PROF. D. P. CHATrOPADHYAYA: 
I beg to move : 

"That the following amendments 
made by Rajya Sabha in the Bill to 
extend the Prevention of Food Adul. 
teration Act, '954, to the Kolllma and 
Mokokchung districts in the State of 
of Nagaland, be taken into considera-
tion' :-

(EIURtW" to Kohima etc.) Bill 

'Enacting FOT1IIIIla 

(i) That at page ',line ,,for the _rd 
'Twenty-second' the word 'Twenty 
third' be nmstituled.' 

'Clau.sl I 

(ii) That at page "line 4,/or the figures 
'J97[' the figures "972' be ..... 
stituud'. " 

MR. SPEAKER : Normally, in such 
crues, they are all done by the office. 
~Anyway, they have come and we have 
to put it. The Bill. was printed last 
year; instead of'J971·t we have to make 
it "972'. In the same way, if it is the 
twenty-second Bill, and if some other Bill 
had come in between, we have to make 
suita hIe amendments. These are conse"-
quentia\. This has come from the Rajya 
Sabha, and I have to put it to the vote. 

The qUeition is : 
"That the following amendment .. 

made by Rajya Sabha in the Bill to 
extend the Prevention of F ood Adul~· 
ler.tion Act, [954, to the Kohima and 
Mokokchung dlstricis in the State of 
Nagaland, be taken into consideration:-

'EnaDling Formula 

(i) That at page [,line [,jor the word 
'Twenty-second' the word 'Twenty-
third' be substituUd.' 

'Clause I 

(ii) That at page " line 4, jar tl,e 
figures '1971', the figurL'C) '1972. 
be substitu/d'." 

Tiu mntion was at/oped. 
MR. SPEAKER : The que;tion i, 

" 'E1IQCtin~ Formula 

{il That at page [, line, jur the word 
'Twenty-second'the word 'Twenty-
third' be substituted.' 

'Clau.s. I 

(ii) That at page [, line 4./0' the figu.e. 
'1971', the fig-ures '1972' be sub-
sl;tut~d'.' , 

The motion was adopild. 

PROF. D. P. CHATTOPADHYAYA I 
1 beg to move : 

"That the amendments made by 
Rlljya Sabha in the Bill be agreed to.'. 


